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PROF. VIJAY KUMAR 
MALHOTRA: The situation is very 
serious. The House must be concerned 
about it if the Minister is not available. The 
calling attention is accepted and it is not 
being replied. 

THE        DEPUTY        CHAIRMAN: 
Hardship Another hardship! 

RE.       HARDSHIPS       FACED      BY 

COCONUT     GROWERS      DUE   TO 

DISEASE AND           CONSEQUENT 

DRASTIC FALL IN PRICES 

SHRI J. CHITHARANJAN 
(KERALA): I am grateful to you for having 
allowed me to bring to the notice of this 
House the plight of the coconut cultivators. 
Madam, in tens of laksh of acres these 
coconut trees are affected by Wilt. In fact, 
this disease has manifested itself or it first 
came to notice some decades ago. Since 
then, the Government of India has taken 
certain steps to find out the remedy for it. 
Certain issues have since been organised 
and the scientists have been asked to find 
out reasons for such a disease and how to 
eradicate it. But, so far the scientists have 
not succeeded in finding a remedy for it. 
Therefor, year after year this disease is 
spreading to new areas, and with the 
consequent result, tens of lakhs of trees 
have reached a stage where it cannot give 
any yield at all. In the remaining trees also, 
the productivity is going down with the 
consequent result, agriculturists engaged in 
cultivation of coconut trees are in a very 
miserable plight. Now, certain measures 
will have to be taken. One of the measures 
that is to be taken is to cut down the trees 
which are seriously affected by this disease, 
and then in their places new saplings will 
have to be cultivated. In that case, it may 
take seven to eight years to get yeild from 
those trees. Unless sufficient financial 
assistance is given to agriculturists, they 
cannot do this. There is a Board called 
Coconut     Development     Board.     But 
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unfortunately, that Coconut Development 
Board is not paying attention to this 
problem and is not giving sufficient help to 
the agriculturists. My proposal is that it 
may function like the Rubeer Board. In the 
case of Rubber Board, if new areas are 
being brought under cultivation, peasants 
are being given necessary financial help by 
way of grants as well as loans. In the same 
way, when the old trees are being cut and 
new saplings are being cultivated, then 
also they are being given fmancial 
assistance. So, such type of assistance is 
being given by the Rubber Board. 
Therefore, I would request the Government 
to take measures to see that the Coconut 
Development Board also functions like the 
Rubber Board and gives the necessary 
assistance to the cultivators. 

In the same way. another point to be 
noted is the import of copra from other 
countires. it is another factor which leads 
to fall in the prices of coconut. That should 
also be stopped. Madam, through you, I 
would like to bring to the attention of the 
Government the problem being faced by 
coconut cultivators. I hope the Government 
will take necessary steps. 

THE DEPUTY CHAIRMAN: Shri 
Manohar Kant Dhyani. I have 13 more 
Zero Hour or Special Mentions before me. 
If the Members speak fast, we can finish it 
and then adjourn the House for lunch. 

RE: SITUATION ARISING OUT OF 

NON-FUNCTIONING OF PDS IN 

UTTARANCHAL/UTTARAKHAND 

OF U.P 
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THE DEPUTY CHAIRMAN: We will 
take up rest of the Zero Hour mentions 
and Special Mentions after lunch. The 
House is adjourned for lunch for an hour. 

The House, then, ad 
journed for lunch at five 
minutes past one of the 
clock. 

The House reassembled after lunch at 
five minutes past two of the clock. 

The Vice-chairman (Shri Sanatan Bisi): 

in the Chair. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Hon. Members, before 
we take up the Zero Hour submissions 
and the Special Mentions, a Bill has to be 
introduced by the hon. Minister. I think I 
have the permission of the House. Mr. 
Minister, introduce your Bill. 

THE EMPLOYEES' PROVIDENT 

FUNDS AND MISCELLANEOUS PRO-

VISIONS (AMENDMENT) BILL, 1997 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI M.P. 
VEERENDRA KUMAR): Sir, I beg to 
move for leave to introduce a Bill further 
 
 
 
 
 
 
 
 
 
 
 
 

 

[RAJYASABHA]ProvisionAsmendment)

6Bill,1977 

 
to amend the Employees' Provident Funds 
and Miscellaneous Provisions Act, 1952. 
The question was proposed. 

SHRI TRILOKI NATH 
CHATUR-VEDI (Uttar Pradesh): Sir, this 
House has been worried' about the 
payment of wages. The Provident Fund 
itself has never been protected. There are 
so many complaints in this regard. If 
wages are not being paid, then what is the 
use of bringing this auxiliary Bill? Many 
public sector units are being closed. There 
are a lot of complaints with regard to PF 
in private sector. The Act which exists is 
not being enforced. What exactly is the 
purpose of this Bill, we cannot understand 
it. 

 
SHRI M.P. VEERENDRA 

KUMAR: What is proposed is an increase 
of 2% on the rate of contribution. 

 
SHRI TRILOKI NATH 

CHATUR-VEDI: More so, he was in the 
Ministry of Finance and now, he is in the 
Ministry of Labour ...(interruptions)... 

That is why, it is very relevant, we must 
know with what purpose this being 
brought when you are retrenching the 
workers, with regard to revival package, 
this morning there was so much 
halla'gulla in this House because the 
Government could not respond 
...(interruptions)... 

 
THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): The House is aware of 
it ...(interruptions)... 
SHRI MP. VEERENDRA KUMAR: 
There may be arrears. ITiat is a different 
questions. If the hon. Member so desires, I 
can compute the percentage of arrears and 
tell him. But this Bill will help lakhs of 
workers; lakhs of workers will get benefit 
out of it. All industries are not in a bad 
state ...(interruptions)... 

 
SHRI TRILOKI NATH 

CHATUR VEDI: How? 
THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): When we consider the 
Bill, we can discuss at length ...(interrup-

tions)... 


